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Item No. 02        (Court No. 01)  

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 429/2019 

(With report dated 31.05.2021) 

RWA Society      Applicant 
Versus 

Govt. of NCT of Delhi             Respondent 

Date of hearing: 09.07.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Respondent:   Mr. Atmaram N.S. Nadkarni, Senior Advocate, Ms. Sakshi Popli,  
Advocate with Mr. S.C. Vashisth, Chief Engineer (SDW)S/E for  
Delhi Jal Board  

ORDER 

1. The issue for consideration is the remedial action against the bad 

odour from the STP, Kondli in Delhi, as the STP is not operated as per 

norms. The matter has been considered in the last two years on several 

occasions but we find the response of the DJB to be disappointing.  

2. The matter was first considered on 27.09.2019 and direction was 

issued for further appropriate action by the Delhi Jal Board (DJB) in light 

of the report of the Delhi Pollution Control Committee (DPCC).  The 

operative part of the order is as follows: 

“2. Vide order dated 04.07.2019, the Delhi Pollution Control 
Committee (DPCC) and the Delhi Jal Board (DJB) were required to 
furnish a factual and action taken report. In the report filed by the 
DPCC, it is stated that based on water laboratory analysis of 
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the samples collected at the outlet, 25 MGD STP (Phase-II) and 
45 MGD STP (Phase-IV) are not meeting the prescribed 
standards and vide directions issued on 24.09.219, the DJB 
has been required to provide effective odour control mechanism 
by 31.03.2020. The said direction also required the DJB to 
rectify the deficiencies for proper operation and maintenance 
of STPs at Kondli.

3. Mr. A.N.S. Nadkarni, learned ASG appearing for the DJB states 
that the work order dated 30.08.2019 has been issued for providing 
consultancy services contemplating the completion of the work. 

4. In view of seriousness of the violation of norms resulting in bad 
odour, the DJB may ensure that all remedial actions are completed by 
31.03.2020 as directed by the DPCC and with this timeline in mind, 
all the necessary procedures may be preponed accordingly. The DJB 
may specify the person responsible for ensuring such 
compliance and consequences for failure including 
disciplinary action and recording such failure in the ACR. 
Name of such officer may be notified on the website of the DJB 
within one week from today.  

5. A progress report as on 31.12.2019 be filed on or before 
15.01.2020 by the DJB by e-mail at judicial-ngt@gov.in.” 

3. The matter was last considered on 26.08.2020 in light of further 

report of the DJB dated 15.01.2020.  The Tribunal observed: 

“3. In pursuance of the above, the DJB has filed its report on 
15.01.2020 mentioning certain steps. Para 9 of the report is as 
follows: 

“9. This is to mention that the total time line mentioned in the 
NIT for completion of the above said work is 05 Months after 
issue of Work Order by DJB for Supply, Installation, Testing and 
Commissioning (SITC) of the Two Stage Biological Odor Control 
Units (OCUs) in the proposed locations of STP including complete 
connections with existing plant, online monitoring system & all 
allied works with 05 years Operation & Maintenance of the 
system. The project time line of 05 months for SITC of 
Odor Control Units has been considered based on market 
survey as these units will be manufactured and imported 
from abroad which usually takes 12-14 weeks for 
delivery at site including custom clearance in India and 
transportation followed by 6-8 weeks for installation, 
testing and commissioning of the Odor Control Unit 
including complete connections with existing plant, 
online monitoring system, development of mobile 
application & other allied works.” 

4. Let further steps be taken by the DJB expeditiously and action 
taken report be filed before the next date of hearing by e-mail 
at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR 
Support PDF and not in the form of Image PDF. Any further failure of 
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DJB may leave no option with the Tribunal except coercive measures 
against the erring officers.” 

4. The matter was last considered on 23.02.2021 and it was found that 

there was consistent failure of Delhi Jal Board (DJB) for which the Tribunal 

was inclined to award heavy cost. However, it was directed that if even by 

31.05.2021 compliance was not ensured, the DJB will be liable to pay cost 

of Rs. 5 lakh per month till compliance. The operative part of the order is 

reproduced below:- 

“4. Learned Counsel for the DJB submits that requisite steps have 
still not been taken but the same will be completed before the month 
of May, 2021.  Even though for consistent failure of the DJB, we are 
inclined to award heavy costs, we defer this aspect till the next date 
with a direction that if the needful is not done even by 
31.05.2021, the CEO, DJB will be liable to pay cost @ Rs. 5 
lakhs per month till compliance. 

5. Let the same be done and compliance report filed before the next 
date by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/ OCR Support PDF and not in the form of Image PDF.” 

5. In pursuance of above, action taken report has been filed by the DJB 

on 31.05.2021 through the Chief Engineer (SDW)S/E that DJB has 

commenced Ferric chloride dosing on 17.05.2021 which has reduced the 

emissions from 3.8 mg/l at inlet to 0.8-1.5 mg/l at outlet thereby reducing 

the bad odour considerably. Additional measures taken are Primary 

Thickener-A, Primary Thickener-B and Sludge Balancing Tank near 

residential area. 1000 trees have also been planted to create a natural 

barrier to minimize the bad odour. The relevant extracts from the report 

area reproduced below:- 

“19. That it is pertinent to mention here that M/s Ideatec, the 
company which has been awarded the work order, has 
already commenced the Manual Ferric chloride dosing on 
17.05.21. However, The automatic dosing system is delayed, 
because of Covid-19 situation, there is lockdown and whole 
Country is in Horrible condition, causing delay in procuring 
automatic aid instruments, panels, IOT devices etc. Since 
these items have to be transported from Pune (Maharashtra) 
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and Coimbatore ( Tamil Nadu ), DJB already issued request 
letters to concern district administration to consider these 
items as essential and allow transportation of these items on 
urgent basis, the project is likely to be completed by 30th June 
2021. 

20. That the dosing of ferric chloride has reduced emission of 
Hydrogen Sulphide from 3.8mg/I at inlet to 0.8-1.5mg/I at 
outlet thereby reducing the bad odour considerably. A report of 
the lab showing reduction in hydrogen sulphide after ferric 
chloride dosing is annexed herewith and marked as 
ANNEXURE 5. 

21. That it is pertinent to mention here that in addition to the dosing 
of Ferric Chloride; the respondent DJB has covered following 
units at STP Kondli. namely: Primary Thickener-A, Primary 
Thickener-B and Sludge Balancing Tank near residential 
area as an additional measure to curb spread of Hydrogen 
Sulphide in the Air whereby spreading of bad odor has been 
further minimize in the area. The photographs of the units 
covered in STP are annexed herewith and marked as 
ANNEXURE 6.

22. It is most humbly submitted that the respondent DJB has taken 
effective scientific steps for controlling bad odour by carrying 
out the above stated two activities and the order Dated 23-02-
2021 of this Hon'ble Tribunal has been complied with.

23. It will not be out of place to submit that process of dosing as 
adopted and implemented by the respondent has not only 
effectively minimised bad odour but this process is much 
more economical and financially viable.

24. It is further relevant to submit here that the dosing process 
which is being carried out by the contractor is being 
continuously monitored by respondent DJB.

25. That it is further pertinent to mention here that, in addition to 
the aforementioned activities being carried out at STP Kondli, 
the respondent has planted more than 1000 trees around the 
boundary wall of STP, adjacent to residential area to create 
a natural barrier and also to offer natural filtration to 
further minimize bad odor and also to improve environment 
in and around STP Kondli.”

6. We have heard Shri Nadkarni, Senior Counsel for the DJB who 

submitted that the DJB has taken necessary steps and since installing of 

odour control system is time consuming, other effective steps have been 

taken.  

7. The applicant has submitted that inhabitants of the area are still 

forced to inhale hazardous gas on account of failure of the DJB. There is 
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no improvement. Mere spraying of chemical solution and other superficial 

steps are not effective in absence of installing effective odour control unit.  

8.   We find that though it was earlier stated that odour control systems 

will be installed, in terms of report of the DJB dated 15.01.2020, no such 

steps have been taken. Merely dosing of Ferric Chloride, Primary 

Thickener-A covering and some plantation can hardly be held to be 

adequate steps in the matter. 

9. It is clear that the DJB has failed to perform its obligation of 

preventing odour at the STP and only superficial steps have been taken to 

claim that odour has been controlled. The problem has been persisting 

since long but plea of pandemic is being taken to justify inaction. Contrary 

to earlier commitment of installing an effective system, now it is stated that 

the odour has been controlled by spray etc. which is difficult to be 

expected. We note that in OA 882/2018, Jagdish vs. Govt of NCT, relating 

to Mayur Vihar STP, disposed of on 28.5.2019, the Tribunal noted the 

stand of the DJB that odour control system of latest technology will be 

installed at the present STP i.e. Kondli also. The Tribunal directed the 

Central Public Heath Engineering Organisation (CPHEO) to bring out a 

manual on the subject. CPCB, in compliance of the order, filed a report 

before this tribunal on 29.8.2019 that a manual had already been 

published on the subject by the CPHEO in the year 2013 laying standards 

systems and technologies on odour control in operation of the STPs. We do 

not understand why DJB is now shirking its responsibility and taking a 

contra stand that small steps taken are enough and no odour control 

system is required. This stand is against public interest and 

noncompliance of order of this Tribunal.    
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10. Accordingly, in terms of order dated 23.02.2021, the DJB is held to 

be liable to pay cost of Rs. 5 lakh per month from 01.06.2021 till 

compliance. The CEO, DJB will be personally responsible for compliance. 

The CEO, DJB will be at liberty to take action against the erring officers in 

the matter. The CEO, DJB may remain present in person through video 

conferencing, along with the compliance status on the next date. The 

amount of costs be deposited with the CPCB to be utilised for restoration 

of the environment.  

List for further consideration on 28.10.2021. 

A copy of this order be forwarded to the CEO, DJB by e-mail for 

compliance.  

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

M. Sathyanarayanan, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

July 9, 2021 
Original Application No. 429/2019 
SN 


